IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDERABAD
0,A.N0.1121 of 1999. DATE CF CRTOER: 18-8+189%.
BETWEEN:
K.Manendrachari. ...Applicant
and

The Nuclear Fuel Complex,

Rep. by its Chief Executive,
Department of Atomic Energy,

Govt. of Incia, Moulali,Hyderabad-040.

«sssRESPpONCGENt

COUNSEL FOR THE APFLICANT i: Mr,V,Jagapathi
CCUNSEL FOR THE RESPONDENT :: Mr.B.Marasimha Sharma

CCRAM:

THE HCKR'BLE SRI R.RANGARAJAN, MEMBER(A)

THE HCW'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(J)

ORAL ORDER (FER HCN'BLE SRI R.RANGARAJAN,MEMBER(A) )

Hesréa Mr,C.Siva Shankar, fcr Mr.V.Jagapathi, learned
Ccunsel for the Applicant ard Mr.Jaceb for Mr.B.Nargsimha-

Sharma, learned Standirg Counsel for the Respcndents,
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2. The appliccant was selected for the post of
Tradeéman 'A' for which a Trade Test was conducted cn
30-1-1992, Thereafter anhnterfiew was a@lso held and the
candidates were informed that they were selected and
empanelled for appoirtment by letter No.NFC/PAR/11/001/

406, dated:15.2-1¢92,

3. However, the respondents have cancelled that
selecticn and issued a notificstion for fillirg up

Junicr Operator Trainee (Fitter).

4, The applicant being aggrieved by that, has filed
this CA for appointing him as Tradesman 'A' as per the
previous selection and not to proceed with the Junior

Cperator Trainee;(Fitter).

5. Similar CA.N0.1382 of 1997 was disposed of on

23-3-1999, with the following directicn:-

"All the four app11Cantﬂherein should be
permitted toc submit their spplicationsif
not already submitted for the post of
Junicr Cperator Trainee {(Fitter). The age,
educaticnal and other Gqualificaticns as
advertised in the potificaticn sheuld be
waived for all the four applicants herein
for ccnsidering them for selection tc the
Fost of Junior Cperater Trainee. If they
are found fit they should be posted as
Junior Operater Trainee (Fitter). While
doing so the respondents shculd forget the
fact that the applicants have approached
the Tribuanal so as to ensure that their
cases are dealt without any bias."

€. That Airection holds good irn this OA also.

7. it is stated that the respcndents have issued
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notification to arpear for the Interview nct only for
the applicant: in th&k'cﬂput also others who are
similarly placed.In that connecticn, the learned
Ccursel for the Respondents produced a letter bearing
Yo .NFC/PAR-I1/03/06/749, dated:28-~7-1999, asking : -~

the applicant hereinr to gttend the Interview,

3. In view of the &gbove, nc further order is
necessary in this CA. The applicent, 1f so advised,
may‘attend the Interview as per the letter of the

respondents referred to abave,

9. The OA is cdlsposed of with the above observations,

Prs— T

Mo costs,

( B.S.JAL TTESPWAR ) ( R.RARGARAJAN )
MEHBER(J}\mgVLj MEMBER (A)
" /
DATED:this the 18th day of August, 1299
bictsted to steno in the Cpen Ceurt o
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DISM{SSED AS WITHDRAWN
ORDERED/REJECTED

ND OROZR AS TO COSTS
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